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APPLICANT

NON-APPLICANT

CONTEMNER

C.C.R NO. 3 ̂/2004 .

KAMLA HAl

VV/0 LATE IvLSIIAN LAL RAJ PL I
ILNO. 366, BAROU MOHALLA ,
DWARKA NAGAR, GHAMAPLR,
JABALPUR (M.P.)

VERSUS

;1. SilRlNlWAS RAVI
(The Then General Manager)
Grey Iron Foundry,
Jabalpur (M.P.)

At nrpsent transferred to and posted at .
ORDNNCE FACTORY INSTITUTE OF LEARNING
MEDAK (AP)

I

2. B.P.MISIIRA (Jt. General Manager, Admin)
Grey iron Foundary, Jabalpur (M.P.)
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Applic^iiit by airi Jatay.
Respondents by P. aiankaran.
Heard the learned counsel for the

parties,

The leained counsel for the respondents ^
has drav/n our attention towards the orcie^. ̂
dated 26.4.200 4 (Anncxuro A-3) pa see a by , '-no
respondents . He has submittcd.:-li^-t "ther
direction gi^^n by the Tribunal vice order
dated 13th February/ 20 0 4 in OA Ho,
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2<10/.::000 wei^, to paoo a spoakincj anc
}  reasoned orcier, pursuance of this

j  diiections tliey have passed, the said orcer
{  dated 26.4.200 4 (Annexui-e A-3) . Ihus, tho^
I  direction gi^^en by the Tribunal have been
{  fully complied vdlh and tliis CCP has
I
I become infructuoUs,

j  Since the orders passed by the Tribunal '
\ on 13.2,,2004 in tlie aforesaid OA have been
1 complied with, this OCP has become
j infructuous and is'liable to be dismissed as
j infructuous. Accordingly,' the seme is
I dismissed as infructuous. The notices isuiec
I are discharged

j  (Ms. Sachha Srivastaya)
Jl
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(ItaP. Singh)
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